
AUTHORITY FOR ADVANCE RULING, TAMILNADU

DOOR NO.32, INTEGRATED COMMERCIAL TAXES OFFICE COMPLEX

sTH FLOOR, ROOM NO. 5O3, ELEPHANT GATE BRIDGE ROAD,

CHENNAI -600 OO3.

PROCEEDINGS OF THE AUTHORITY FOR ADVANCE RULING U/s.98 OF THE

GOODS AND SERVICES TAX ACT, 2017.

Members present are:

1. Shri B. Senthilvelav€rn, I.R.S., Additional Commissioner/Member,

Office of the Principal Chief Commissioner of GST & Central Excise, Chennai -34

2. Thiru Kurinji Selvaan V.S., M.Sc., (Agri.), M.B.A.,Joint Commissioner (ST)/ Member,

Office of the Authority for Advance Ruling, Tamil Nadu, Chennai-6.

ORDER No. 24 /ARA/2O21 Dated: 18. 06.2O21

GSTIN Number, if any / User id 33AAFPR8076E7ZK
Legal Name of Applicant RAJA RADESH

Trade Name of the Applicant KRISHNA BHAVAN FOODS AND SWEETS

Registered Address / Address
provided while obtaining user id

4O2, Big Bazzar Street, Gandhi Market,
Trichy-620008

Details of Application Form GST ARA - OO1 Application Sl.No.27
dated 22.OL2O2I

Concerned Officer Centre : Trichy Commissionerate
State: Assistant Commissioner(ST),

Gandhi Market Assessment Circle
Nature of activity(s) (proposed I
present) in respect of which advance
ruling sought for
A Category Factory/ M anufacturing

B Description (in bricf) The applicant is engaged in the manufacture
and sale of ready to cook products in the
name of "KRISHNA" Dosai mixes, Idly mix,
Tiffin mix, sweet mixes, Health mix and
Porridge mixes.

Issue/s on which advance ruling
required

i. Classification of goods.
ii. Determination of liability to pay tax on any
goods.

Question(s) on which advance ruling
is required

Clarification on the GST rate on their
products and the HSN code
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Note: Any appeal against the Advance Ruling order shall be filed
before the Tamil Nadu State Appellate Authority for Advance Ruling,
Chennai under Sub-section (1) of Section 1OO of CGST ACT/TNGST Act
2OL7 within 30 days from the date on which the ruling sought to be

appealed against is communicated.

At the outset, we would like to make it clear that the provisions of both
the Central Goods and Service Tax Act and the Tamil Nadu Goods and
Service Tax Act are the same except for certain provisions. Therefore,
unless a mention is specifically made to such dissimilar provisions' a

reference to the Central Goods and Service Tax Act would also mean a

reference to the same provisions under the Tamil Nadu Goods and
Service Tax Act.

Raja Radhesh ( Proprietor: Krishna Bhavan Foods and Sweets) , 402, Big

Bazzar Street, Gandhi Market, Triclry-620008 (hereinafter called the Applicant') is

registered under GST Vide GSTIN 33AAFPR8O76EIZK. They are engaged in the

manufacture and sale of ready to prepare cook products like Dosai Mix, Idly Mix,

Tiffen Mix, Sweet Mix, Health Mix, Porridge Mix in the natne of "KRISHNA". They

have sought Advance Ruling on the following question:

1. Clarification on rate of GST for their products listed in the application

and

2. the applicable HSN code.

The Applicant has submitted the copy of application in Form GST ARA - 01 and

also submitted a copy of Chatlan evidencing payment of application fees of

Rs.S,OOO/- each under sub-rule (1) of Rule 104 of CGST rules 2OI7 and SGST

Rules 2OI7.

2.1 The applicant has stated that in the preparations of the food products they

have mixture of various ingredients (commodities in various rate of tax slabs) used

for the manufacturing and are sold as 175gm, 2OOgrn,500gm and 1Kg packet. The

narne of product and their composition details are as follows:

1. Dosai Mixes

They have stated that they have sold the dosai mixes in the following brand n€unes

and the percentage of mixes of ingredients details are as follows:

a. Krishna Rava Dosai Mix in 20

Sl.No Name of the commodity HSN Tax 7o of mixine
l
I Maida 1101 oo 50
2 Rice flour 1 106 Oo/o 25
3 Sooii 1 104 srh 20
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4 Salt 2501 o% 0.5
5 Wheat flour 1 to1 oo 3
6 Pepper 0904 50h o.4
n Cumin 0909 5.h o.4
8 Hvdrosenated Fat 1577 st/o o.2
9 Currv Leaves 09 10 o% 0.5

b. Krishna Special Rava Dosai Mix in 2OOg,5OOg and lKs

Sl.No Name of the commoditv HSN Tax 7o of mixine
I Maida I 101 o'h 50
2 Rice flour 1 106 OYo 25
3 Sooii r104 5% 20
+ Salt 2501 o% 0.5
5 Wheat flour 1101 ooh 2
6 Penoer 0904 5% o.4
7 Cumin 0909 5% o.4
8 Hvdrosenated Fat i517 st/o o.2
9 Currv Leaves 0910 o% 0.5
10 Cashew 080 1 1Vo I

c. Krishna Rasi Rava Dosai Mix in 2OOs

Sl.No Name of the commoditv HSN Tax 7o of mixins
1 Raei 1008 ooh 40
2 Rice flour 1 106 o% 42
3 Sooii r704 5% 10
4 Salt 250r Oo/. 1

5 Wheat flour I 101 oo 5
6 Penoer 0904 50 0.5
7 Cumin o909 50 o.4
8 Hydrogenated Fat 15 17 sYo 0.6
9 Currv Leaves 09 10 Oo/o 0.5

d. Krishna Sola Dosai Mix SOOg

Sl.No Name of the commoditv HSN Tax oh of rnixins
1 Jawer rooT o% 2T
2 Rice 1006 o,yo 39
3 Black Gram 07 t3 ooh 1B

4 Salt 250r oo 2
e. Krishna Kambu Dosai Mix 5OOg

Sl.No Name of the commoditv HSN Tax %o of mixins
t Baira 1008 o% 56
2 Rice 1006 o% 20
3 Black Gram 07 13 oo 22.5
4 Salt 2501 o"h 1.5

f. Krishna Rasi Dosa MixlHSN 21061 SOOq

Sl.No Name of the commoditv HSN Tax %o of mixins
I Raei 1008 ooh 45
2 Rice 1006 o% 20
3 Black Gram 07 t3 oo 33
4 Salt 250r ooh 2

g. Krishna Multisrain Dosai Mix 2OOs
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Sl.No Name of the commodity HSN Tax 7o of mixins
I Rasi 1008 o"h 33

2 Baira 1008 Oo/o 10
-J Jowar 1007 ooh 22
A+ Rice 1006 ooh 10

5 Green Moong 07 13 Ot/o T6

6 Dhall 07 13 Oo/o 5
n Millet 1008 Oo/o 5

8 Urid Dha-tl 07 13 Oo/" 9

9 Salt 250r ooh 2

h. Krishna Horse Gram Dosai Mix 2OOg

Sl.No Name of the commoditv HSN Tax %o of mixing
1 Rice 1006 o'h 9

2 Horse Gram 07 t3 ooh BO

J Urid Dhall 07 13 ooh 10

4 Salt 250 1 Oo/o
1

i. Krishna Green Leaf Dosai Mix 2OOg

Sl.No Name of the commodity HSN Tax %o of mixing
1 Green Gram Dhall 07 13 Oo/o 56
2 Drumstick Leaf T2TI ooh 2.5
J Ponnanqanni Leaf I2II OYo 2.5
4 Rice 1006 Oo/. 4

5 Urid Dhall 07 13 ooh 20
6 Manathakkai LeaJ l2tr )5 5.5
n Asathi Leaf I2II ooh 4.5
B Fenugreek Leaf I27T o% 3.5
9 Salt 250 1 Oo/. r.5

2. IDLY MIXES

a. "KRISHNA" Kanchipuram Idly Mix 2OOgm

S.No Name of the Commodity HSN Tax % of Mixing

1 Rice 1006 O"/. 90

2 Black Gram Dhal 07 13 o,/o 4

3 Pepper 904 50 0.6

4 Cumin 909 5o/o o.4

5 Sodium BI Carbonate B50O 2836 5o/r 0.5

6 Hydrogenated Fat r577 s%o 1.5

7 Salt 250 1 oo 1.5

B Dried Yeast 2ro2 r20 1.5

b. "KRISHNA" Oats Idly Mix 2OOsm

S.No Name of the Commoditv HSN Tax % of Mixing

1 Rice 1006 ooA 70

2 Black Gram Dhal 07 13 ork 5
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3 Pepper 904 sYo J

4 Cumin 909 5' 0.5

5 Sodium BI Carbonate E500 2836 st/o 1.5

6 Hydrogenated Fat t5t7 50h 6

7 Sa-lt 250r Oo/o 2

8 Dried Yeast 2ro2 I2o/. 2

9 Oats 1004 5o/" 10

c. "KRISHNA" Masala Idly Mix 2OOqm

S.No Name of the Commodity HSN Tax o of Mixing

I Sooji 1 104 5 87

2 Bengal Gram Dhai 07 13 0 4

3 Hydrogenated
iat(edible vegetable fat),

t517 5% 3

4 Urid Dhal 0713 0 1

5 Sodium BI Carbonate E500 2836 sVo 0.5

6 Hydrogenated Fat I517 5 1.5
.7 Mustard 1207 5 0.5

8 Asafoetida 1301 5 0.3

9 T\rrmeric 09 10 5 o.2

10 Cashew Nut 801 5 .250

11 Curry Leaves 709 o .250

I2 Salt 2501 0 I

13 Lemon Salt E33O 805 t2 o.5

L4 Malic AcidF296 2978 1B o.2

15 Ginger 0910 0 o.2

T6 Spices 0909 5 o.4

d. "KRISHNA" Wheat Rava Idly Mix (Boxl 2OOg

S.No Name of the Commoditv HSN Tax % of Mixing
1 Wheat Rava I 101 oo 75

2 Hydrogenated fat(vegetable oil) 15 17 5% l5
3 Bengal Gram Dhal 07 13 o% 1.5

4 Sodium BI Carbonate E5O0 2836 50 o.8

5 Cashew Nut 801 5% r.2

6 Curry Leaves 709 Oo/o 0.5

7 Salt 2507 o,yu 2.5

B Lemon Salt E33O 805 L20 1.5

9 Malic Acid E296 2978 lBo/o 1
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e. "KRISHNA" Rava Idly Mix 2OOlSOOgm

S.No Name of the Commodity HSN Tax % of Mixing

I Sooji 1 104 50 7B

2 Bengal Gram Dhai 0773 Oo/o I2

J Hydro genated fat(vegetable
oil),

1517 5o/o 5

4 Sodium BI Carbonate E500 2836 5% 3.5

5 Mustard 1207 5% 1.8

6 Cashew Nut 801 5. I

.7 Curry Leaves 709 o% 0.5

B Salt 250r o"h 1.5

9 Lemon Salt 8330 805 72o/o o.7

10 Malic Acid 8296 2918 IBYo 0.3

f. ''KRISHNA'' Ra and Baira Idlv M:ix 5(

S.No Name of the Commodity HSN Tax % of Mixing

I Rice 1006 o 79

2 Ragi 07 t3 0 il
3 Bajra 1008 0 7

A+ Hydrogenated fat 15 17 st/o 1.5

5 Urid Dhal 0713 0 o.25

6 Sodium BI Carbonate E500 2836 5o/o o.25

7 Salt 250r 0 I
I

g. "KRISHNA" Rice

S.No Name of the Commodity HSN lax % of Mixing

I Rice 1006 0 90

2 Hydrogenated fat 15 17 5o/o 1.5

Ĵ Urid Dhal 0773 0 7

4 Salt 250 1 0 1.5

3. TIFFIN MIXES :

They have* stated that they have sold the Tiffin mixes in the following brand

narnes and the percentage of mixes of ingredients details are as foilows:

a. "KRISHNA" Adai Mavola Mix 2OOgm and SOOgm.

i.No Name of the Commodity HSN Tax % of Mixing
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I Rice 1006 o B5

2 Toor Dhal 07 13 0 6

3 Green Gram Dhal, Gram

Dha1, Black Gram Dhal

0713 0 6

4 Salt 250 1 0 I

5 Chilly 709 0 I

6 Cummin 909 5 0.5

7 Asafoetida 1305 5 0.5

b. "KRISHNA" Millet Adai Mix 2OOgm

S.No Name of the Commoditv HSN fax % of Mixing

1 Bajra 1008 0 35

2 Ragi 1008 0 10

3 Jowar 1008 0 15

4 Green Gram Dhal. Gram

Dhai & Urid dhal

07 73 0 I2

5 Shamai Rice 1008 0 8

6 Rice 1006 0 12.5

7 Onion 0703 0 I

8 Green Chilly 0709 0 1.5

9 Salt 250 1 0 2.5

10 Curry Leaves 709 0 0.5

11 Asafoetida 1305 5 o.75

t2 Chilly 0709 0 r.25

S.No Name of the Commodity HSN Tax % of Mixing

1 Sooji 11.04 sYo 60

2 Vermicelli 1902 50h 29

3 Gram Dhal 07 13 Oo/. J

4 Mustard r207 50h 2

5 T\rrmeric 09 10 50 0.1

6 Cashew Nut 801 5o/. 0.6

7 Salt 250r Oo/" 0.3

8 Vegetable Fat 1577 5'h 5

d. "KRISHNA" Parota Mix 2OOqm and SOOgm

c. "KRISHNA" Kitchadi Mix 2OOsm and SOOgm
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S.No Name of the Commodity HSN Tax % of Mixing

I Processed Maida 1101 ooh 90

2 Salt 2501 orh I

J Hydrogenated Fat T517 50h B

4 Milk solids o404 so/t 0.5

5 Sodium Bi Carbonate E500 2836 5% o.25

6 Malic Acid E296 29TB l8o/. o.25

e. "KRISHNA" Venpongal Mix 2OOgm

S.No Name of the Commodity HSN Tax .h of Mixing

1 Rice 1006 o% 50

2 Broken Green Dhal 0713 o.h 32

3 Pepper 0904 sYo 5

4 Cummin 909 5o/o 4

5 T\rrmeric 09 10 50 1.5

6 Cashew Nut 801 5o/. 1

7 Salt 2501 o.h 2

B Vegetable Fat I517 5.k 4

9 Curry Leaves I2I1 oo 0.5

S.No Name of the Commodity HSN Tax . of Mixing

I Broken Black Gram 07t3 ooh 40

2 Broken Green Dhal 0713 Oo/o 50

3 Rice 1006 Oo/o 7.5

4 Cardamom 908 5o/o 2.5

f. "KRISHNA" Uzhunthakali Mavoo 2OOgm

g. "KRISHNA" Kesari Mix 2OOgm

h. "KRISHNA" Pavasam Mix 2OOgm and SOOgm

S.No Name of the Commoditv HSN Tax % of Mixing

I Sooji I 104 st/t 80

2 Sugar t70l 5t/. I7
-.) Elaichi 0908 5o/o 1.5

4 Cashew 801 sVo

5 Contains Permitted
Synthetic Food Colours
(E11_0) e@122)

3204 TB'h o.5

% of MixingName of the Commodity
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1 Sugar t70r sYo 80

2 Vermicelli 1902 5. 15

3 Edible Starch 0704 OVo 2.5

4 Cashew 801 st/o 1.5

5 Cardamom 0908 sYo (
6 Contains Permitted Synthetic

Food Colours (E110)& (8122)
3204 IBOh .5

i. "KRISHNA" Vadai Mavoo 2OOqm

S.No Name of the Commodity HSN Tax .h of Mixing
I Urid Dhal 07 13 o"h 50

2 Rice Flour 1 106 oo 30

3 Asafoetida 1301 5o/o 2

4 Salt 250r Oo/o 1.5

5 Sugar TTOI 50h 5

6 Malic Acid E296 2I9B TBOh 2

7 Sodium Bi Carbonate E500 2836 5Yo 1.5

8 Hydrogenated Fat 1577 5% B

j. "KRISHNA" Masal Vadai Mavoo 2OOgm

S.No Name of the Commodity HSN Tax of Mixi
'|
I Gram Dhal 0773 o"h 60

302 Black Gram Dhal 0713', o'k
3 Asafoetida 0904

gog
sYo

1.54 Cummin st/o
/c Sodium BI Carbonate E500 2836 5% 1.5
6 Chiliy Powder 0904 5"/o I

7 Satt 250r Oo/" 1I

8 Malic Acid 8296 2r9B I8o/. 1

9 Hydrogenated Fats 1517 5'/, 2

k. "KRISHNA" Pattanam Pakoda Mix 2OOgm

Rice Flour
Asafoetida
Cummin

Sodium BI Carbonate
Salt

l. "KRISHNA" Readv Idiyappam

S.No Name of the Commoditv t" "f M*i"t]
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S.No

-
2

3

4

Name of the Commodity

Gram Dhal Flour
Rice Flour
esafo"tiaa
Chily P;wdei

HSN

oz ts
1 106-
oe04 

-l
5o+ I

Tax

o,/"

oo/o-
* "
J"/o

5"/,

% of Mixing

4o

40

15

Sodium BI Carbonate 2836 ;% I

6 Salt 250r )oh 2

I1 f*a
lz Ricc Fiour

m. "KRISHNA" Baiji Mix 2OOgm and SOOsm

n. "KRISHNA" Wheat Khara Bath Mix 2OOgm

o. "KRISHNA" Rice Upma Mix 2OOgm

p. "KRISHNA" Fenuqreek Kazhi Mix 2OOgm

lzsor lo"t |ot
lrroo]07" 1-":{_ l

S.No Name of the Commodity HSN Iax % of Mixing

I Broken Wheat 1008 oo 96

2 Turmeric Powder 1008 1rh 0.8

3 Gram Dhal and Urid Dhal 07 13 ooh o.2

4 Tomato 0702 ooh 0.3

5 Ginger 0910 OVo 0.15

6 Onion 0703 OVo 0.15
n Green Chilly 0709 o% 0.8

B Salt 250r OYo 1

9 Curry Leaves 709 OVo 0.1

10 Spices 0909 5% 0.1

ii Hvdrosenated Fat 1517 5o/o 0.1
T2 Mustard 7207 50h 0.1

S.No Name of the Commodity HSN Tax %o of Mixing

I Rice 1006 Oo/o 96

2 Toor Dhal 07 13 Oo/o 1.5

.f Gram Dhal, Urid Dhal 07 13 Oo/o 1.5

4 Jeera 0909 5o/o o.2

5 Pepper 0904 50 o.2

6 Asafoetida 0904 50 o.2

7 Green Chilly 0709 o. o.2

B Sa,lt 2501 oo o.2

S.No Name of the Commoditv HSN Tax 7o of Mixing

t Rice 1006 oo 59
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2 Urid Dhal 07 13 OYo 35

3 Fenugreek 09 10 50h 5

4 Cardamom 0908 50 o.2

5 Salt 2501 Oo/. 0.8

2.2 The applicant has stated that the Government has issued Circular

No.80 dated 31.I2.2O1,8 containing clarification regarding GST rate and

classification of some goods in which clarification has been issued with respect to

classification of Chhatua or Sattu, which is a mixture of flour of ground pulses and

cereals. The purpose of this circuiar being discussed here is that the said circular

appears to be squarely applicable in the instant case. The applicant has also

stated that they are making ready to prepare foods as mentioned above and the

ingredients are added by mere blending/mixing. i.e. for a kind of specific category

of savories, some portion of salt, Rice, Rice flour etc, are mixed. The above said

mixes are sarne like the mixture of flour of vegetable plants which falls under serial

no.78 of the CGST Notification No.2l2OI7- Central Tax (Rate) dated 28.06.2017

and serial no.78 of the No.II(2)/CTR/532(d-5)12017 vide G.O. (Ms) No.63 dated

29.06.2017 as amended.

2.3 Tlne details of other oroducts are as below:

4. HEALTH MIXES
They have stated that they have sold the Health mixes in the following brand

narnes and the percentage of mixes of ingredients details are as follows:

a. "KRISHNA" Health Mavoo Mix 2OOgm, SOOgm

S.No Name of the Commodity HSN Tax

006

oi,'7;

Oo/"

odl"

o%

o"/;
o.h

t Ragi 1008

2 Barley I 003

3 Wheat t001

4 Fired Gram 07 13

5 Corn 1005

6 Groundnut r202
Rice 1006

8 Moong Dha-l 07 13 Oo/o

5o/o9 Sago 1 108

10 Millet 1008 ooh

11 Cardamom 908 5o/o

% of Mixing

0

O
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S.No Name of the Commodity HSN Tax % of Mixing
'|
I Ragi 1008 o'h l0

2 Barley 1003 ooh t^
l.)

3 Bajra 1008 or l3
.̂t Sorghum rooT o.k 20

5 Green Gram & Fried 07 13 o"h L7

6 Rice 1006 OVo I7
n Dry Ginger 09 10 so/t I

B Sago I 108 sVo B

9 Cardamom 908 5t/o 1

r, ie"au''r I Bo1 7r F.i - i! + 
- 

I 1 ,-' p _13 Cashew i 801 sYo 0.5 
ir.l._-_

li4r-orycilser- -l-oelo 50 1 
]L",

b. "KRJSHNA" Sprouted Roasted Health Mix 2oosm and 3oogm

c. rrt,sHl{e" sprout

d. "KRISHNA" Sprouted Roased Health Mix (Chaco) box 2OOgm

S.No Name of the Commodity HSN Tax oh of Mixing
I Ragi 1008 ooh 22

2 Sugar 1701 5o/o 40

3 Barley 1003 Ot/o 20.5

4 Bajra. l00B Oo/o 1.5

5 Sorghum tooT ooh 2

6 Green Gram & Fried 07 13 OVo 4.5

7 Rice 1006 o. 1.5

8 Dry Ginger 09 10 50h .B

9 Sago 1 108 5o/. 1.2

i0 Cardamom 908 5% I

11 Edible Starch 0704 o% 3

L2 Almond 802 5o/o 1

13 Cashew 801 5o/" 0.5

1,4 Contains Permitted
Synthetic Food Colours
(E110)&(E112)

3204 r80h 0.505

S.No Name of the Commodity HSN Tax % of Mixing

I Ragi 1008 ooh 20

2 Sugar t70r 50 20

3 Barley 1003 Oo/o 2.5

4 Bajra 1008 OYo 20

5 Sorghum rooT Oo/o 10
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6 Green Gram & Fried 07 13 oo/, to
7 Rice 1006 ooh 13

8 Dry Ginger 0910 5%

9 Sago 1 108 50 2

10 Cardamom 908 5. o.2

11 Milk Powder o402 so/t 0.5

I2 Cocoa Powder 1805 I8o/o 0.5

13 Contains Permitted
Synthetic Food Colours
(E110) &(8122)

3204 180 0.3

5. PORRIADGE MIXES

a. "KRISHNA" Bajra Porridge Mix SOOgm

S.No Name of the Commodity

r<agl

sai
2.E

i
2'-'l

1

2

3

d. "KRISHNA" Horse gram Porridge Mix 2OOgm

e. "KRISHNA" Greengram Porridge Mix 2OOgm

S.No Name of the Commodity HSN Tax o/t of Mixing

1 Bajra 1008 Oo/o 6B

2 Salt 250r ooh 2

3 Rice 1006 Oo/. 30

b. "KRISHNA" Jowar porridge Mix SOOgm

-T - -----
S.No Name of the Commoditv HSN

- --ibog

- zior
1 Jowar

2 Salt

3 Rice 1006

c. 'Krishna" Raggi Porridge Mix 5OOg

S.No Name of the Commodity HSN Tax v, of Mixing

1 Horse Gram 07 13 Oo/o 90

2 Salt 2501 Oo/o 1

3 Rice 1006 OYo 4

4 Ragi 1008 Oo/o -.)
5 Wheat 1001 Oo/. 1

6 Thinnai 1008 ooh 1
I

S.No Name of the Commodity HSN Tax of Mixingo/o
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1 Green Moong Dhal 1008 o"h 96

2 Salt 250 1 o.h I

3 Rice 1006 Oo/o 3

S.No Name of the Commodity HSN Tax % of Mixing

I Biack Rice 1006 OVo 75

2 Rice 1006 ooh 6

3 Samba Wheat 1006 Ot/o 3.5

4 Barley I 101 Ot/" .̂)

5 Fried Gram Dhal 07 13 OVo 3.5

6 Fenugreek 0910 5'k .7

.7
I Sa-lt 2501 ooh 2

f. "KRISHNA" Multigrain Porridge Mix 2OOgm

g. "KRISHNA" Little Rice & Foxtail Rice Porridge Mix lOOgm

h. "KRISHNA" Red Rice & Baira Porridge Mix loOqm

i. "KRISHNA" Ragi & Hand Grinded Rice Porridge Mix loOgm

S.No Name of the Commodity HSN Tax Zo of Mixing

1 Little (Samai Rice) 1008 oo 35

2 Foxtail (Thinai Rice) 1008 o"h 35

3 Raw Rice 1006 O"/o 3

4 Gram Dhal 07 13 O"/o I2

5 Sago 1108 5%

6 Salt 2507 o% 3

S.No Name of the Commodity HSN Tax % of Mixing

I Red Rice 1006 Ot/o 30

2 Bajra 1008 ooh 40

3 Gram Dhal 07 13 Oo/o 10

4 Bengal Gram Dhal 07 13 OYo 10

5 Rice 1006 Oo/r 7.5

6 Salt 250r Oo/t 2.5

S.No Name of the Commodity HSN Tax 7o of Mixing

1 Hand Grind Rice 1006 Oo/o 60

2 Rice 1006 Oo/o 10

3 Ragi 1008 ooh 10

4 Puffed Rice t904 Oo/o 5

5 Barley 1003 OYo 10

6 Toor Dhal 07 t3 OVo 3
|7 Salt 2507 ooh 2
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S.No Name of the Commodity HSN Tax % of Mixing
I Yellow Corn 1005 Ot/o BO

2 Boil Rice 1006 Oo/o 10

3 Rice 1006 Oo/o 8

4 Sago r 108 5'/. 1
I

5 Salt 250r Oo/. 1

j. "KRISHNA" Yellow Corn & Rice Porridge Mix lOOgm

k. "KRISHNA" Kodu Rice & Sorghum Porridge Mix lOogm

S.No Name of the Commodity HSN lax % of Mixing

t Rice 1006 )o )

2 Coconut 01

3 Mqqqg Dhal & Gram Dha
Awal

713 B6

+

5 Salt 250r
m. "KRISHNA" Samba Wheat & Barnyard Rice Porridge Mix lOOgm

S.No Name of the Commodity

Barnyard RiceI

2 Samba Wheat
Mo""g Dh"l -
Ri;-
sJa

3

4

5

6 Sago

ariv l trstrt

2.4 The applicant has stated that the ingredients of the above said products are

classifiable under the Ooh, syo, I2u/o and l9o/o GST. For making the ready to prepare

foods, the above-mentioned different types of ingredients are added by mere

blending/mixing. i.e. for a kind of specific category of savories, some portion of salt,

Rice, Rice flour etc, are mixed. The applicant has made reference to the Order No.

S.No Name of the Commodity HSN Tax % of Mixing

1 Kodo Rice 1006 o.k 5

2 Sorgham rooT Oo/o 5

3 Rice i006 Oo/o 86
A Gram Dhal 07 t3 Oo/. 1

5 Salt 2501 Oo/o 3

l. "KRISHNA" Rice & Dhall Porridge Mix loogm

% of Mixing

0713

1006

250r
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AAR No.GUJ/6AAR lRl43l2020, dated 3O.O7.2020 issued by the Gujarat Authority

for Advance Ruling wherein it is stated that

1. Khaman mix flour, Gota mix flour, Handwa mix flour, Dahi wada mix flour,

Dalwada mix flour, Meduvada mix flour, Pudla mix flour, Moong bhajiya mix

flour, Chorafali mix flour, Bhajiya mix flour, Dhokla mix flour, Idli mix flour

and Dosa mix flour are classifiable under subheading 11061000 of the First

Schedule to the Customs Tariff Act, 1975(51 of 7975). They appear at Entry

No.59 of Schedule-I of Notification No.0l/2o17-Central Tax (Rate) dated

28.06.2017 and the GST liability on all these products is 5% (2.5% CGST +

2.s% SGST).

2.lJprna mix flour, Rava idli mix flour and muthiya mix flour are classifiable

under sub-heading23023000 of the First Schedule to the Customs Tariff Act,

1975 (51 of 1975) whereas Khichu mix flour is classifiable under sub-heading

23O24OOO of the First Schedule to the Customs Tariff Act, 1975 (51 of 1975).

They appear at Entry No.103A of Schedule-I of Notification No. OI|2O17

Central Tax (Rate), dated 28.06.2OI7 and the GST liability on these products

is 5% (2.5% CGST + 2.Sok SGST).

3. Chutney powder is classifiable under Sub-heading 07139099 of the First

Schedule to the Customs Tariff Act, 1975(1 of L975). The said product

appeared at Entry No.23 of Schedule-Ill of Notification No. OIl2017- Central

Tax (Rate) dated 28.06.2017 til1 74.II.2OI7 and at Entry No. 1OOA of

Schedule-I of the said notification with effect from 15.11.2OI7. The GST

iiabiiity on the said product was 18 %( 9o/' COST + 9% SGST) upto

14.17.2077 and 5 oh( 2.5%o COST+ 25% SGST) with effect from 15.11 .2017.

4. The supply of Gota Mix and Chutney powder wili be considered as a

'mixed. supply' of goods and wili be considered as a supply of Gota Mix (falling

under Sub-heading 11061000 of the First Schedule to the Customs Tariff Act,

1975 (51 of 1975)) on which the GST liability will be 5%(2.5% CGST + 2.5ok

SGST). The supply of Bhajiya Mix and Chutney powder will be considered as

a 'mixed supply' of goods and will be considered as a supply of Bhajiya Mix

(falling under Sub-heading 11061000 of the First Schedule to the Customs

Tariff Act, 1975 (51 of 1975)) on which the GST liability will be 5%(2.5%

CGST+ 2.1Vo SGST).
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The applicant has also relied upon the ruling issued by the Tamilnadu AAR in the

case of Britannia Industries Private Limited, wherein it was ruled by the authority

that the Flavoured Milk Powder sold in the n€une of Britannia Winkin "Cow Thick

Shake" is not classified under the tariff heading "O4O2lO4O4" but classified under

CTH 22029930 and taxed at 72% (CGST 6% + SGST 6u/.) in Order

No.O8/AAR / 2O2O, Dated 25.O2.2O2O.

2.5 In view of the aforementioned facts, the applicant has sought the authority to

clarify the GST Rate on the above said products and its HSN Code as stated above.

3.1 The authorized representative, Shri. R.Thiagarajan, Advocate appeared for

the persona-l hearing on 05.03.2021 and reiterated their submissions made in the

application. They stated that they have registered for the Trade Mark'in 2018

which is still pending. They referred to the clarification in Circular No.BO/54l2OIB-

GST dated 3LI2.2O18 in respect of 'Chhatua' or 'Sattu'. They also referred to the

order of TNAAR in the case of Mahalakshmi Stores. They stated that their products

will either fall under CTH1106 or CTH2302 and also stated that they are currently

classifying their products under CTH 1901 or CTH 2106. They stated that under

Central Excise Regime they were not registered and that their products were not

tested. They were asked to furnished VAT Returns, write up on similarities and

differences between their products(groupwise) attd that of Gujarat AAR &

Mahalakshmi Stores(TNAAR). They furnished additional submissions, wherein,

inter-alia, stated that :

Act and having FSSI License No. 724f8O28000133.

grarns, grains/cereals, spices etc. the following are stated as the main

business activities of the applicant:

a. Purchase of food grains and pulses from open market

b. Such pulses are sorted and washed and then send to grinding machine.

c. Pulses are grinded into flour in grinding machine for e.g. where grams is

purchased it results into gram flour by following grinding process. In

certain cases, purchases grinded flour directly from the vendors.

d. Now, certain spices are mixed in flour and such mixed flour is packed in

various packings.

e. Mixed flour (commercially known as instant mix flour) are sold in open

market or through distributors to consumers.
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f. End. consumer of such instant mix flour is required to follow certain food

preparation process before such product can be consumed as eatable-

g. Hence, instant mix flour cannot be consumed as it is, but it is required to

follow certain cooking procedures before consumption. Hence the product

manufacturcd and sold by the applicant is not ready to eat but can be

said as ready to cook.

h. Ready to mix/instant mix flour contains mainly flours of grains andlot

pulses like Bengal gram dal, gram dal, urad dal, chana dal, moong dal,

paddy, sago, wheat granule, rice etc. where the content of flour is having

major weightage. Most of the mixed flour products have flour content

more than 7O-9Ooh.

i. Powder of spices like pepper, red chilli, coriander, ayna, sounff, jeera,

turmeric, tamarind, iodised salt, sugar, mustard, lemon, condiments,

citric acid, sodium bicarbonate, turmeric, cumin, clove, curry leaves,

asafetida, baciliyam, black pepper, tej patta, curry leaves bundian, fennel

seeds, anise seeds, bay leaf, neem leaves (sweet), flavours etc are added in

a very little quantity to make the product tasty and delicious.

j At the processing unit, the applicant is not carrying any process of

cooking. The applicant carries on only mixing process, whereby spices

condiments and flavours are mixed with flour of grains, cereals and

pulses. Flour of grains, cereals and pulses are used in its primary form.

k. Instant mix/ready to mix flour is packed in sealed packing of 175 gms

2OO lSOO grarns and 1 kg. On packing material, preparation

process/recipe is printed to prepare food from such instant mix.

f. instant mix/ready mix flour is by all means not a processed food, neither

cooked food, nor semi-processed food, nor semi cooked food, nor

preserved food or not a ready to eat food. Instant mixed flour is a flour of

grains and pulses mixed with spices, condiments and flavours'

After introduction of new GST regime, they were confused about the

classification of goods under the GST Schedule and its applicable rate of tax.

Some of the manufacturer having similar line of business charging rate of tax

at IBoh and some of them are charging Soh and also as exempted.

The orobable classification of HSN codes are as under:

S.No HSN Code Particulars

1 071.3 Dried Leguminous Vegetables, Shelled, Whether Or Not

Skinned Or Split
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2 1106 Flour, of the dried leguminous vegetables of heading 0713

(pulses) [other than guar meal 1106 10 10 and guar gum

refined split 1 106 10 901, of sago or of roots or tubers of

heading 07 74 or of the products of Chapter B i.e. of tamarind,

of singoda, mango flour, etc. [other than those put up in unit

container and bearing a registered brand name]

3 1901 Malt extract; food preparations of flour, groats, meal, starch or

malt extract, not containing cocoa or containing less than 4Ooh

by weight of cocoa calculated on a totally defatted basis, not

elsewhere specified or included; food preparations of goods of

heading 0401 to 0404, not containing cocoa or containing less

than 5% by weight of cocoa calcuiated on a tota-lly defatted

basis not elsewhere specified or included [other than

preparations for infants or young children, put up for retail sale

and mixes and doughs for the preparation of bakers'wares of

heading 19051

4 2106 Food preparations not elsewhere specified or included i.e.

Protein concentrates and textured protein substances, Sugar-

syrups containing added flavouring or colouring matter, not

elsewhere specified or included; lactose syrup; glucose syrup

and malto dextrine syrup, Compound preparations for making

non-alcoholic beverages, Food flavouring material, Churna for

pan, Custard powder

3.2 In furtherance to the personal hearing held on 05.03.202I, the appiicant

furnished the following submissions.

mix at 5% GST

Copy of book reference of TN VAT regime indicating that their products are

clarified underlstScheduleof Part-B of Item No.51 of the TNVAT Actand

having Commodity Code 2051 and also allotted New Commodity Code

I12051006. Hence, they have stated that in the earlier taxation regime itself

the Government has categorically clarified that their products falling under

Chapter XI under the Commercia-l Tariff Head (CTH).

Sample purchase invoices of various ingredients Palmyra Sugar, Dry Ginder,

Dhals, Coriander, Green Gram, Black Gram, Bengal Gram, Maize, Thinai,
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Ragi, Horsegrain, wheat, cholam, varagu, Kudiraivalli, samai Rice, Rice, etc

used for preparation of above said products.

to usc of the Trade Mark "SRI KRISHNA" dispute between the applicant and

Ram Behari Agarwal

Administration Department, Government of Tamilnadu'

products for which ruling is sought before this authority'

They stated that their health mix products like "Krishna Health Mavoo Mix,

Sprouted Roasted Health Mix, Sprouted Roasted Health Mix (Badam) &

Sprouted Roasted Health Mix (Chaco) are significant in improving the health

conditions of the women and old age peoples. These products are commonly and

colloquially called as health mix product and the sattu mavoo while during

marking on the sale of those products. The competitor in the field selling their

product as health mix are charging 5% GST tax as per the Xerox copy of the sale

bill is enclosed. They furnished the write up on the similarities and differences

between their products (group wise) and that of Gujarat AAR

& Mahalakshmi Stores (TNAAR) stating that the products dealt by them and the

products discussed in the Advance Ruling Gujarat AAR & Tamilnadu AAR in the

case of Dipak Kumar Kantilal Chotai & Mahalakshmi Stores are mostly having

similar nature. But the narne affixed for marking their products alone was

different due to their geographical area in those products. For example the Idly

mix flour is nothing but a composition of Rice, Urad dal, Iodised salt, Sodium

Bicarbonate, Citric acid. The very same kind of product dealt by the applicant

was termed as Krishna Kanchipuram Idly mix. It could be evidenced from the

above said composition of comparison of both products; the major ingredient is

Rice Flour with various other similar portions of ingredients.

M/s. Dipakkumar Kant
lal Chotai In
juJ I GAAR/ Rl43/20
20,dt.30.07 .2020.
?roduct Name

ngredients Rate of
Tax

Krishna Bhavan Foods
and Sweets, Trichy

ngredients

1. DOSAI MIxEs
Khaman Mix Flour

Pudla Mix Flourf.

iram Flour
Salt etc.
irarn Flour
Salt, Cumir
?owder, T\rrme
:ic, etc

joh l. Krishna Rava Dosa Mix
Jlour

r. Krishna Special Rava
Dosa Mix Flour
:.Krishna Ragirava Dosa

Rice Flour,
Flour, Salt
Pepper etc.
Rice Flour,
Flour,
Cumin,

Wheal
Cumin,

Wheal
Sall

Pepper etc.
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Mix Fiour Rice Flour, Whea
Ilour, Salt Cumin
?eooer etc.

a. Dhokla Mix Flour Rice, Salt etc )'Yo a.Krishna Sola Dosai Mix
Flour
b. Krishna Kambu Dosai
Mix

Sa-lt etc.

Salt etc.

Rice,

Rice,

l. Uoma Mix Flour iranule, Salt
Sram Dal

5o/. l.Krishna Multigrain
)osai Mix

irains. Dhall, urid
)hall, salt, etc.

l.Handwa Mix Flour Rice, Urid Dal,
salt, etc.

)'h l.Krishna Horse Gram
VIix Flour

r.Krishna Green
-eaf Dosai Mix

Rice, Urid Da-I, Sal1

:tc.

Rice,GreenGram Dal,
Urid Dal, Salt etc.

2. IDLY MIXES
la.Idli Mix Flour

b.Muthiya Mix Flour

c.Rava Idli Mix
Flour, Idli Mix Flour
& Gota Mix Flour

d.Rava Idli Mix
Flour, Idli Mix
Flour Upma Mix Four

e.ldli Mix Flour

lRice, Dal,

lSodium
lBicarbonate,
lSalt etc.

lWhat
Flour, Asafoeti
da, T\rrmeric,
Curry Leaves
sa-lt etc.

Rava, Dhal
Sodium
Carbonate,
Curry Leaves,
Salt

Rava, Dhal,
Sodium
Carbonate
Curry Leaves,
Salt etc.

Rice, Dal, Sodi
um
Bicarbonate,
Salt etc.

5o/.

5%

5o/o

5o/o

50

a.Krishna Kanchipuram I
dly Mix

b.Krishna Oats Idly Mix

:.Krishna Masala Idly
Mix

l.Krishna Wheat Rava
idly Mix

:.Krishna Rava Idly Mix

'.Krishna Ragi and Bajra
dly Mix & Rice Idly Mix

Rice, Black Grarr
Dhat. Sodiurr
Bicarbonate, Salt etc.
Rice, Biack Grarr
Dhal, Sodiurr
Bicarbonate, Salt etc.

Rice Flour, Blacl.
Gram Dha-l, Sodiurr
Bicarbonate,
Salt, Asafoetida,
T\rrmeric, Curry
Leaves etc.

Grain, Bengal
Gram Dal,
Sodium Bicarbonate,
Curry Leaves,
Sa1t, Acid etc.

Bengal Gram Dhal,
Vegetable Fat,
Sodium bicarbonate,
Curry Leavcs, Sa.lt
etc.
Ricc, Ragi, Urid Dal,
Sodium bicarbonate,
Salt, etc.

3. TIFFEN MIXES

a.. Handwa Mix Flour
& Dosai Mix Flour

Rice, Dal, Salt
etc.

5o/o a.Krishna Adai Mavoo
Mix

Rice, Toor Dal, Greer
]ram Dal, Gram Dal
3lack Gram Dal, salt
:tc.
ireen Gram Dhal,
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lo. t.o' vada Mix

Itr'lour & Upma Mix

[tour
I

1.. uuna*a Mix Flour

I

[. 
unma Mix Flour

I

le.Dhokte Mix Flour
l& Gota Mix Flour

f.Dhokle Mix

Upma Mix

.Dhokla Mix Flour

i.Gota Mix Flour

j.Upma Mix Four

k.Dhokla Mix Flour

Flour

Flour(t
b'

h

lot, Rice

lGreen Chilly

lsalt, Curr5

lleaves, 
etc.

I

lDal, Turmeric,

[art, 
etc.

lGranule, Salt

lHydrogenated
lfat, Citric Acid

letc.
lRice,Dal,
lPepper,
Furmeric, Salt,
letc

lRice, 
Dal, Salt

letc.
I

I

lGranule,sugar, etc.

Da1, Asafoetida
Sodium
Bicarbonate,
Salt etc.

Dal, Asafoetida
Sodium
Carbonate,
Salt, etc.

Wheat
Granule, Dal,
Green Chilli,
Salt,
Hydrogenated
Fat, Mustard
etc.

Rice, Dal,
Asafoetida,
Sa1t. etc.

ls.h

5'/o

50

50h

5o/o

5o/o

1Vo

5"h

'rh

5%

b.Krishna Millet Adai Mix

c.Krishna Kitchadi Mix

d.Krishna Parota Mix

Krishna Venpongal Mix

f. Krishna Uzhunthakali
Mavoo

g.Krishna Kesari Mix &
Payasam Mix

h.Krishna Vadai Mavoo &
MasalVadai Mavoo

i.Krishna Pattanam
Pakoda Mix,
Ready Idiyappam & Bajji
Mix

i.KrishnaWheat Khara
Bath Mix

k.Rice Upma Mix &
Fenugreek Kazhi Mix

Gram Dhal
& Urid Dhal,
Rice, Shami rice,
Green Chilly, Salt,
Curry Leaves, etc.

Gram Dhal, T\rrmeric.
Salt, etc.

Maida, Hydrogenated
Fat, Acid, etc.

Rice, Broken Green
Dhal, Pepper
T\rrmeric, Salt, etc.,

Broken Green dhal
Gram, Rice, etc.

Grain, Sugar, etc.

Urid Dhal, Asafoetida,
Salt, Sodium
Bicarbonate, etc.

Grarn Dhal Flour.
Rice
Flour, Asafoetida,
Sodium Bicarbonate,
Salt, etc.

Broken wheat, Gram
Dhal and Urid Dhal
Green Chilly, Salt
Hydrogenated Fat,
Mustard, etc.

Rice, Toor Dhal,
GramDhal, Urid Dhal
Asafoetida. Salt etc.

4.HEALTH MIXES
a. Upma Mix Flour Wheat

Granule,
3ram,
Dhal Sugar,etc.

5o/. a.Krishna
Health Mavoo Mix, Sprou
ed Roasted
Health Mix, Sprouted
Roasted Health Mix
(Badam) & Sprouted
Roasted Health Mix

irains (Ragi, Barley,
vheat,Millet) Moong
Dhal, Fried
iram, Sugar,
Rice etc.
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Chaco)

5. PORRIDGE MIXES
a". Uoma Mix Flour Wheat

Granule,
Salt, Dal, etc.

5% l.Krishna Porridge Mixes Srains
iBajra, Jowar, Ragi,
Wheat, Samba
Wheat), Dal, Rice,
Salt, etc.

of Mahalakshmi stores they mainly dealt mixture of flour of pulses and grams

and mixture of both pulses and grams and cereals. The major ingredients of

the raw materials and its HSN code are used for the purpose of classifying

the goods.

3.3 The Registry vide their letter dated I2.O4.2O21 informed the applicant to

furnish the copy of VAT Returns as required in the physical personal hearing. The

applicant vide their letter dated 75.04.2021 submitted the copy of Notification

No.II(1)/CTR/ I2(R-2O)l2OlI dated 7I.O7.2OIl for reduction of tax undcr

Tamilnadu Value Added Tax Act and copy of VAT Returns.

4.1 The State Jurisdictional authority who has the administrative jurisdiction

over the applicant has stated that the applicant's products falls under the chapter

heading 2106 attracting GST @ 5% as per Notification No.41 l2OI7 dated

14.tr.2077.

5.1 The Centre Jurisdiction authority has reported that there is no pending

proceedings in respect of the applicant.

6.I We have carefully examined the statement of facts; supporting documents

filed by the Applicant, the comments of the State Jurisdictional authority and heard

the arguments made by the applicant during the personal hearing. The applicant is

engaged in the manufacture and are sale of ready to prepare cooking products in

the name of "KRIsHNA", Dosai Mix, Idly Mix, Tiffin Mix, Sweet Mixes, Health Mix and

Porridge Mix among other flours and mixes. In the preparation of above food

products, they have stated to have mixed the various Ingredients (Commodities in

various rate of tax and slabs) used for the manufacturing and are selling as 175

Grams, 200 Grams, 5O0 Grams and 1 Kilograms packets. The applicant has sought

ruling to ciarify the GST rate applicable to their products (49 in number) listed in

Para 2 above and the classification for their products with corresponding HSN code.
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The applicant has sought ruling on the classification and the applicable rate on the

supplies made by them and therefore the appiication is admissible under Section

95/97(2) of the GSTAct.

7.I From the submissions, it is seen that the ruling is sought for

Dosai Mix, Kambu Dosai Mix, Multigrain Dosai Mix, Horse Gram Dosai Mix,

Green Leaf Dosai Mix.;

Idly Mix, Wheat Rava Idly mix, Rava Idly Mix, Ragi & Bajra Idly Mix, Rice Idly

mix.;

Mix, venpongal Mix, Uzhunthakazhi Mavoo, Kesari Mix, Paniyaram Mix,

Vadai Mavoo, Masal Vadai Mavoo, Pattanam Pakoda Mix, Ready Idiyappam

mix, Bajji Mix, Wheat Kara Bath Mix, Rice Upma Mix and Fenugreek Kazhi

Mix.;

Sprouted Roasted Health Mix (Badam), Sprouted Roasted Health Mix (Chaco)

and

Mix, Horse Gram Porridge Mix, Greengram Porridge Mix, Multigrain Porridge

Mix, Little Rice and Foxtail Rice Porridge Mix, Red Rice and Bajara Porridge

Mix, Ragi and Home Grinded Rice Porridge Mix, Yellow Corn and Rice

porridge Mix, Kodu Rice and Sorghum Porridge Mix, Rice & Dhall Porridge

Mix, Samba Wheat and Barnyard rice Porridge Mix'

The applicant has provided the Composition of the above products with the

percentage of ingredients used in the manufacture of such products. They have

stated that the ingredients of the said products are subjected to GST rates of Ooh,

So/o, 72o/o, and 18%. During the personal hearing the applicant has stated that they

are currently classifying their products under CTH 1901 or CTH 2106. They

produced the printed packet of the products at the time of hearing. They stated

that some of the manufacturer having similar line of business are charging rate of

tax at 18% and some of them are chargingSok and also as exempted.

2.2 On perusat of the Sale invoices No. 06296 dated IOlI2l2O20 raised

on Sree Jayam Super Market; 06004 dated IllI2l2O2O raised on Janapriya

Maligai and A3B5O dated 06/IOl2O2O raised on Virudhunagar Sarvodhya Sang,
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copies of which are furnished by the applicant, it is seen that they classify the

products for which ruling is sought under CTIH 2106 and are charging GST @ 18%.

They claim that their products will fall either under CTH 1106 or CTIH 2302 based

on the ruling in the case of M/s. Mahalakshmi Stores and M/s. Dipak Kumar

Kantilal Chotai referred to by them. On perusal of the comparative statement

furnished by them with respect to their products and that in the case of Dipak

kumar Kantilal Chotai as available in para 3.2 above, it appears that the applicant

has tried to compare based on the n€une of the product rather than the composition

of the ingredients. This is established by the comparison provided in respect of

Dosai Mixes- Khamam Mix Flour made of Gram Flour, salt etc is equated to Krishna

Rava Dosa Mix Flour made of Rice Flour, Wheat Flour, Salt, cumin, peppcr, etc;

while the earlier Mix is made of single flour the latter pertaining to the applicant is a

composite Mix; Idly Mix- Muthiya Mix Flour made of Wheat Flour,

Asafotida,turmeric, curry leaves, salt, etc equated to Masala Idly Mix made of Rice

Flour, Black gram dhal, sodium bicarbonate, sa1t, asafetida, T\rrmeric, curry leavcs,

etc- again while the Muthiya mix consists of cereal flour with additives, the Krishna

flour is a mix of flours of cereal, gram and additives and so on. In the case of M/s.

Mahatakshmi Stores the classification was extended to various types of flours of

cereals and grams mixed in a certain proportion and not meant for a particular

savories, to fall under CTH 1 1,O2 and the one with additives (salt) to fall under CTH

1106. Again the composition of the products in the case of Mahalakshmi Stores

and that in the case at hand is different. Further, as per Section 103 of the GST

ACT, the ruling issued is applicable only to the applicant and the jurisdictional

officer. Advance Ruling is issued based on the facts of the case furnished by the

applicant before the authority and the facts of no two case are sarne. While the

common ratio if any available can be adopted, applying the ruling extended to a

certain set of facts to another may not be proper.

8.1 Having said that, the issue at hand is taken up independently based on its

own merits. From the constituents of the ingredients of the products in hand, it is
seen that that products are:

I * a mixer of flour of cereals falling under Chapter 10 or 11 and salt
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II- a mixer of flour of cereals falling under Chapter 10 or 11, salt and one or

more additives like hydrogenated fat, curry leaves, cumin, pepper, cashew,etc

wherein the percentage content of the mixes of flour of cereals are above 957o

III- a mixer of flour of cereals falling under Chapter 10 or 11, flour of

Gram/dhall falling under Chapter 07 and salt wherein the percentage

content of the mixes of flour of cereals are above 6Ooh

F Kambu Dosai Mix

F Ragi Dosai Mix

F Multigrain Dosai Mix

F Little Rice & Foxtail Rice Porridge Mix

F Red Rice & Bajra Porridge Mix

F Ragi & Hand Grinded Porridge Mix

F Kodu Rice & Sorghum Porridge Mix

IV - a mixer of flour of Gram/dhall falling under Chapter O7(more than 80%),

flour of cereal falling under chapter 10 or 11 and Salt

v - a mixer of flour/grains of cereals falling under chapter 10 or 11,

Gram/dhall of Chapter 7, sa-lt and one or more additives like hydrogenated

fat, curry leaves, cumin, pepper, cashew,etc wherein the percentage content

of the mixes of flour/ grains varies as required for a particular savoury

/ Oats Idli Mix
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8.2 From the description on the packets, it is seen that irrespective of the

composition of the individual products, the contents a-re in the form of

flour/granules/strips. The contents are to be mixed with water/curd to make into

batter and are not batter in the form it is sold. The cooking instructions are to mix

the contents to water/boiled water/curd/milk as required for a particular savories

and then cook/pressure cook after the mixed contents are cured for an interval of

time specified in the cover, wherever necessary. It is stated that the contents

contain the essential ingredients required for a particular savories and additional

garnishing is suggested for certain products to add to taste.

8.3 From the above, it is evident that the products are a mix of cereal flours and

salt; mix of cerea-l flours, gram flours and salt; mix of cereal flours, gram flours, salt,

hydrogenated fat, etc,; mix of gram flours and salt; mix of cereals flours/grains,

grarn/dhalI, salt, leaves, etc and the products are in the form of

flour/granules/strips containing all the essential ingredicnts, i.e, the contents are

all equally needed for the product, irrespective of the percentage composition of

such ingredient in the product and no ingredient can be called as ern additive.

Generally, the products a:re to be mixed with water/curd in the proportion

mentioned in the packet and then cooked as per the instructions on the packet. The

applicant purchases the various flours and the products are obtained by mixing the

various ingredients as listed by them.

9.I In terms of explanation (iii) and (iv) to Notification No. ll2)l7 - Central Tax

(Rate) dt. 28-06-2017, tariff heading, sub-heading, heading and chapter shall mean

respectively a tariff item, sub-heading, heading and chapter as specified in thc First

Schedule to the Customs Tariff Act, 1975 and the rules for the interpretation of the

First Scheduie to the Customs Tariff Act, I975, including the Section and Chapter

Notes and the General Explanatory Notes of the First Schedule shall be applied for

the interpretation and classification of goods. Further HSN being a reliable source

based on which Customs Tariff is structured, gives a detailed description of the

products classified under a particuiar heading. Considering all the submissions, we

take up the classification of the products.
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g.2 In the case at hand, it is to be decided as to whether the aforementioned

products fall under the headings CTH 1901 and CTH 2106 as is being classi{ied by

them or under CTH 1106 and CTH 2302 as claimed by them. The relevant headings

and the related Chapter Notes, Section Notes of the Customs Tariff and the relevant

Explanatory notes to HSN and their application to the products in hand are

examined as under:

9.3 CTH 1106- Chapter 11:

{lll.tprrn I I

Pradufis of the milling industr!: ntflll: stilrrhes; inulitt: whent glulen

Iotm:
t. This Chapter does not (:otr'er :

(rr) ronsred rnalt put up as colTec substitutes (heading 09[ll or 1l{}l h

{A} prepared f'lultrs. groats. tncals or starchtls r'rf hcndlng l90l:
{() corfl llnkes or uthr:r pruducts of he:rding l!}fl4:
(r/) r'cgctrrl:lcs, prcpued or prc*efl'cd. r"rf heirding:t)0t. :00{ r:r f{}l}-d:

(r) phnrttnccutical pr*ducts ({ihnptcr -1fi)l or

I,f1 star{hr'$ hill'ing ttr$ chqractcr of perl]Jrrrcry, r:tstrtctic or toitct prepnrations (Chapter

-1J l-

T;rriff Itcrn f)nrirri ;rtion of g*ods

(2)(ll

*t06 f t,trr *. :itl:-.1t. ..\\f) P()rvDlttf (lr''r-llH tlRl*:l) l.t-(;l:\tl\t)!rs
r'!-(:r:-r.{llt"}:!i trF ttH-\ot:i{; [l7lJ" rll' si.'tt;{} (trr {}}' R{}()r's (fl{
t:rrlr:R-\ flr ltF:..\tlt\{: {1714 on {}r"rllll Ptttl!}l ( -I-s {tr-
(lttrrrrill. fl

- ()l'tlrc *1r'ied l*gurrtjnotts l'rlBctlblc$ of !rcarling 0?l -1

Ciuar Nlr'al kg.
0r.hcrs kg.

- 0-f -rago or o{ rfiots ol' luhers of hetding fi71"r.
0l-sirgcr kg.
{lf lrranioc {casstvir) kg.
{-}f'rrtl:cr r(Jl}tri ilfid tlrtrcrs kg.

- ()f t{te prodrtL't"r o.f ('lt<t4tr::t' I :

fJf tanrirrirrd kg.
Ol'singocla kg.
}{arrgc i)irur kg.
(Jthr.r kg.

| (lfi tO
1il6 lo t{}
I {}6 I {} q{}
lo6 30
t0620 l()
lOfi -2O 2O
I il(; :{) 9{}
! {}6 _1o

l0fr lO I {}

l0fr -10 f,t)

t()6 _lo _1{}

I flfr -10 tl{}

The relevant HSN Explanatory Notes is as follows:

t;lit[:HAl.

I hrn ('lti*p:ct rn;ln,Jrr I

,. r I'rtrrtti:' li,,::r l!rr ';;11'.1.I r.l lll.- ..1r.,1. ',1 
( lr,r:'lr' ltl ,ttl.i ,1 '''la(l L']lt rri ( lt rllr[,1'

nthtr thlln rrr.llirr6 trr,*1.,r,.'l hrldini 3].tll'l ':1.'...'rlr:f\t.,lhc Ir,r;1.:,lr lrrilll lhi

'i,iil 
i,.t,ti oh.rt. itr, ltrrlrt, l*:i, rt':;::.ie ii'rnl t:r-'itl*'::5.ulrr:11 ."'l:.-.in'ru1d trtlli *r

lrrlh.,,rt llr*tt h,t.l,'i. tt.,irr '.'ttlh:trti tlcu,r:J htt;irrrhe.rl tJlirrr: i'' thi:' ( lr'rllrr;ttc'rt ltr
dl,tlnp:rirhrrj [t,rrr: llrr]irsiu;:cr rrI hr.rJirrl: 1 1 {}] lr .r.rrrrCJ:l.c rr.-h thc gr'.'1;.1 ;:r rrr :l,lj'h
erld .rih c,,nlr*l !:*ii ri,r'*n in {-'lr:rplrr !r:tc J iAf ,
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Explanatory Notes for CTH 1106:

il.0(r- t'lortr,rtrrilindpuudrrufthrtlrdrdlquntinourytaelahlc!ufhrudirrg(l?.1-r,uf\:rgu
ur oI rr.xrtr or Iubcrr uf Ic;rding {l;. I{ ur oI Ihc prrnluc$ uf ('huple r ll.

illlirlll .llit.lll:tl.ierl lc;tu::irrit'1q;ri:gr:rtirlk"irrl'lrqr.iil;rr!ll;.1.\

l l tfi ":'11 - l-li ;i;r gr1 i r (il :rirl$ (,rl tlrher"i rrt he.isli ni {lT- l't

I I lifj..ill - ()i the prr*iu'rts i:i {. haprcr $

l.4i Flour, nrr.rl ffnrl prrrrdtr of lhe tlri*rl ltguntinotrs vfgf,frhh\j of h+rtlin;; {lT-1"1.

'Jltir ltriiilinn uir:l;IiLi i116 flnrrr, *le,rl;ttt'.1 }.'\r'der niitllt tllrt.ti pe;;:" hc,inl nr k:trttlt: thci'
*tr ntaittl| i..Ll L':;r:r.p.t:rrl )rriP-' 'it PJri!:.

l'hc hc.:rLlilrg does ou{ covur :

iai i'Jur-J*lrr:trri rrrr,r iluttr iheuling l1,0l,lt.

itrr l-.orrril l:x:,1 fiorrr lhttdi.nE l:,1:i

[il $iuf] i1!J ::.:r-rili! !.u.ildihc.t i:r l:'1r:i4, vrlirj irr lrrrlrrLt l:'rrr'rt. li:tlt r htJi! r.!l't,cf;a!:.1!lu lli::tl1 ill
r::u;.ls r htrrr!illg ll,0{)

tni nuur, tilsrtl rn(l pottrlrr of *sgo or tf rrrolr or ruhfrli tf fuerdin4 0T. l l.

I husr Jrn,rlurtr lft: "hrrincrl hr Lhc sirr,nlt .'rjrrJ,n-:.: i'r trrlinL' ,:l th'. pith i'l iilr :.rrL nlltll
rrr i;l th3 qlricil 'rrriri {rl ri): ?:ltn-,.d, r'i{:. }r,nlf irl :hrqr Trrt'(luLts Jrr il:lf: ruFlr.ts,l l[ ls;lL
Ir(.ttlt)e;tt irr lItr, C*Ur;C r:,f tilltltUj.rttiJt.t l{' (..lin]rtljtif, tn.'q:r; :illtrt;rnr}cs: fl}5 ltcJtll}flll ni.lY
u:'rLai l p;tge l :rtJnt!*r li,rn L'1' l j:c strrtl).

T3r' fra:$lirrr d{R* B(}t rorst- :tlrrh$i uliLriiird liulrl thiiK sur.trccs tit,:h*.lld fre it*led lL!l iiis:l;if(h
6l,rtarrrxi l:i.rr c.[l l\ ](rrrclrrr*! r:;lird ''rlt:o i1prrr"1 Tfruir rlrrr:ltrli irll ir, hruding I t.llit rrr] ;rr"
hu diiliirfriiihqLl ftirrtt tht l"ir'Ir.i *l il:is hir.li:ri:. lr*ir:rtr* l'],.rtir:. il;:i:kr s;rrt'ltcs.-rlo il.J1.i,-rd]:l'j
t;n}rr, rtrl.drr,-l lru:irrr:r: !ltr i-rr;1.rrt. l,*ilrliseil t'lrrr:i r::.'al:it;l lri',Arlor ir!-i::r,:rr r.n 1rJ r11;r11,1; Ii:l*ti ll
hr:rrlrnr itJ. l.: lre rl:r: rrclurlrrl ihrldingllT,l.lr

f ('l Hour" rft{:il $nd purrder ul'th( !r{Rlilrtt $l Ch*pter' 8.

Tht prine i;.al l-ruil. r,r:tulr +f (!:lp(t:r $ ,rhith rtlJ rnlrL, irlr"r t"l+u:i. mi'nl! +1 pLrtt.!{'t: it:r':
chcit:1ulc. rl:rrc.nils. d,l{{i, blrrJn;rs. cu{onuts lnd t*nr:rrindr.

'n"h* lsi:,rlin.u ;rls'rr inuiuCr* llnr:, r:rt.:l rnd pitrrhr il'r*f I L:t fnxlti.

llriwe','c:. t.l": ta;rrJrrrg dmr nr"rt *.tltr l;rttt'rnnci ;u'.r'dc: ttr p}rl:ngr Jrr: tel.rLl :t!( lur Ft('lh!'l;rJi:L:
ilt rildt ilrl"r ti( pr.I'Fr,ias I heading -ltt.{l{ I.

Ilr,:,rCucrt t,l t[tis hcrrr!ltt* ntJr hr tlrit]r'r.:1'ril hi r;rr'ultl:t:..ril t]f'rfla,irlr.;1l,rnr.,rtr,!5,r:'
.tlit:i-r,l,t:Ll g::tl s n: unru l:; i li*i:

I l.'{ hc:i.iing risrr glglurlp5 '

{;r! 5ir1+ p:tfi {herullns. S1-l,ll

1ht llle1:lrrr<i ilrdrn:.ljs hrrrrrrr ri rrltrrr:: tlrrulittg I?-ll-l r.

From the above, it is seen that Chapter 11 covers the 'Products of Milling Industry'

which have been processed as stated in the notes above and CTH 1106 covers flour,

Meal and Powder of the dried leguminous vegetables of heading 0713, of sago or of

roots or tubers of CTH 0714 or of products of Chapter B. As seen in the explanatory

notes to chapter 11 above, flours of dried lequminous veqetable and lentils are

classified under chapter 1106 if thev are obtained only by milline of these raw

materials & no further processing has taken place & no addition of other

substances with a view for their use as food preparations is made. If there were

additions for their use as food preparations. they would be classified under CTH

1901 and such products are excluded from chapter 11.

9.4 CTH 19O1- Chapter 19:

Chapter Note 2. For the purposes of heading 1901:
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(a) the term "groats" means cereal groats of Chapter 11;

(b) the terms "flour" and "meal" means :

(1-) cereal flour and meal of Chapter L1, and

TrrilT Itcm

(2)flour, mealand powder of vegetable origin of any Chapter, otherthan flour, meal

or powder of dried vegetables (heading 0712), of potatoes (heading 1105) or of dried

leguminous vegetables (heading 1106)

Ilcrcriptinn nf g*nds

(2)

lll l r.r H rl lt-,{(:'r ; r(}otl rR}. P..t*,t r l{} \$ {}r r t"{)l iR'

{:Rt}.\TS. }lt:A1.. StrR(-ll t}R rl.tl.l" }:]\Tlt.{("1'! }()T
('(lrT.tlIl5{; ('(x'fi,t {}lt ('t)r'l'altl5(: l.li.\\ TllAr
407o nr 11 l:lt;llT {}F ("{}('(},r t:.'\1.( l l."tl'}:t) Oli ,'t

T{}T,tl- t-l l}t: tnr r$: p lt..r.\ M! :{(}r' }: l.-\ li w | | H lt L

sPt-{'lrlHn ()R lrf'l-l'D}:nl F(}0n PR}-f.tltATl{}ss t}}-
{;{x}r}$ {)t ur:,tr}t\(;s 04{ll rer 04{}4. rcr
{'or'[.rl3tr(; t'{}(-o,t {)lt ('ort'Alrlr{; l.|.5!i Tll..rr

5?o ttl ti'1:l(;lll'OS {"(X'n,t {"41.("t!l..tT!:11 (}I ."t

T{}T,{ t, t.r' nE l'.rTTg-!) sA-{l s. :ifl T r: t-5 H rv I I f tt li

sPL{'lrIID (]ll lr('l.l:$[:l]

frEl)4rrft|iiins -ltrllclfi/e {br {nf-ants #r .tr'{lrrfi-q
(hiltlrtn. put up Jbr rcrilil -tolr.'
I'tnlti:d n:ilk (including pou'dcr)
Otlrer
h,Iixe* and dough:'i for the prt'p*ralion ol-

bakers' rl,ar*!i of h*&dine l9{}-q

Other :
\{ult cxtrnct
0ther

{1)

t 901

tt0l lil

l9ill l0lil
l90l l0 90

l90l t0ilfi

lgfil 90
l90l 90 l0
l90l 90 90

HSN Explanatory Notes:

(;rilttlAL

il::,ll:t:;; iil:l:,l.#';ili,ll,llf iil-liiii ,t:'illlll#'1, ti,iil'i i'i'1,1n'il,i""'ilxi lllil
:;li:i'i],,j';lll,i:: ll;:;:li,l'.i,t.. 

',li',.i,r 
or ,*i,.i i'r'r'pr-i, 1rrr.'at.tt'iu. -uro;rr:...9i.| 

mr'i1l. r1.,trl,,

lrui,1 r:t !r;.rcirhlt L]'ru:. i;rJii':t'il'ilil'ilii'oi'rilni'iir'-t gi'iJi t'r lNftJli!i liril- tn {lr'l'i!l Thc

i:iir"iit rili..''r"t;;-!t;;#il;ilrri',*"it *'.c lrirrLriti ilen rnhrtt nrrr 'rntrtnins l"lrrrr' :;!iiTth

*r nihrl itrcll 1'r*dut:ts

l.'rir thr puta..'rtl:.''t.hrlir ] t,r tl:i.. (|t,rpt,:l rnrl hr.:rjhrg l!.tli' tht '.$]\.'iti:il!:ts|'ll ",:rit|.l.:'.']
,,i,,iiriri 

*:!-c,,i.irt*'r,j 
i"'"rr:ripir,,ig ti"rr r:omhinri tl +r'hrrrntttt.':rnil e.rfliirrr'r'lnlrnl h1'r

i;;;:;ii ji i;;il;ij-t'a "r;;;"iil;ii'i 
rr'nri ' ...r'rr" ritre rs il'\.:ni itt rll lt'rms. 3niludrtr.F lttstL'

;ur'i sr:li,;i
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Explanatory Notes of CTH 19Ol(relevant extracts):

I lr: lhr tu:;rcr:ci crfthrs h,tatiin.q :

i;\1 'I'h;, lltnt$ "llOfi"iuld ''mrr.l'' []]:'i!lt rlrrt r-ru!1'thc ceir:rl tlnu: *rtttn-lrl uIL'hr;:tsr ll hill
irhrr j'1r'r'l il.rur, t:tlii il,rl |i ad'q 

'-rf 
lrl',-:ttriu rlr'{ttr ,,j .u:v t haptlr. ii.$i:l iii \('..11 hiiul

tl.ru; Jltl'r,L'tur. ll,s*1: 1gsn1, do not corrr fl.,ur.-trrr.rl .'r nur,J"-.t ni rJriiiJ tr'lurlhl;ri
ihcrding(l?.ll). iLi pchtor:i thrlrjing ll,{l5i *r' r,'' t:ri,'d }..grr:::in.ru, r'uierlhlr:s
rherdln[ ll,0dr.

{$lTltt l';rm "rturh"'crrt':l:i iruli: rr:lisJ'*if*rn:ud Il.\tulii:} *rrd slarshr:r: n,hrlh ::lil'i: l:i:rtt
pn:gir|irticisud 

'"!l iiul$h;li$il. bul not *t!'.i:r": r:1 r:lr!-d s{a:th Ff rrllrclr i*r-:li its
Cr:rln-nlillIl{

l}r-prupirrirti;Trr*ithi"s hcrilir:g l:riuy i'u liq*rrl ,x.i* rlr* fi,lnr uiptr*"rllrs, granultl, Cr:,ugtrr
rrr r,{.u.,r,-u;:l: tJr:t'li iuuit itJ 5:np5 0i itlf i.

Tltrrl.r; prr,panlitilrt rt(: rlrru turil lor nrhrnE hr',ulirg(:-i. urur:i\ m inqrd su.il.:h,t l.iri jrriants
<:,r t-ounl,uh!rJtit:, Jir:ir:jc frl[r, rli . h.' iLi:qrl-r :rLii:r:1 

-nrth, 
nr h",il"rrE il. rrrilk rr:',l.rlcr,

cr lu nuriiirtg i:altrs. Fudiirnfr, tqxhriJr i r rir:jlLu crrl.rrir" Frr:p:rr;1j.,rr.-

l}rti' lUiry ai:u $rln$jtut,", ilti*ftttuiiiiltu prlplratir:rnri it:r:hi: ilerCl irrCu:trt,.

From the above, it is seen that CTH 1901 covers 'Flour', not only of the cereal

covered under Chapter 11 but also of vegetable origin of any chapter; the

preparation malr be in the form of powders. granules, doughs or other solid forms

such as strips or discs or in liquid form but the cocoa content should be 'NIL'or

less than 40%o and should not have been specified or included elsewhere: these

preparations are used by simpllr mixing with or boilinq in water. or for making

culinarlr preparations: the products covered under this headinq mav also constitute

intermediate preparation for the food industrlr.

9.5 CTH 2106- Chanter 2I

{lH,rrrr.n ll
,lffscellaneou"r cdi0le prcpwnlifi ns

Jinrus :

SUPPLEMENTRY NOTES :

5. Heading 2106 (except tariff items 2706 90 20 ar,d 2i06 90 3O), inter a1ia,

includes:

(a) ... ... ... ..;

(b) preparations for use, either directly or after processing (such as cooking,

dissolving or boiling in water, milk or other liquids), for human consumption;

(c).
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'l"ariff Itcnr

(h) pre-cooked. rice, cooked either fully or partially and their dehydrates; and

(i).....

Description of goods

(1) (2)

21 0{;

2lOfi l{}tX)

? I (Xi gtj

?l0fr9fl lt
?t06 9t) l9
2tori9020
? t Ofr 9fl -1O

" I o6 i]{} 4t]

I I 06' t)O ,{o

?lOfi906O
:to69070
ft06?of{o

2 l 0fr 9fl 9l
2l 06 gfi 9l
:t06gil+9

f; tltt ll p* r: p-lR,tl t{}N s ! tl.r f: l-s l:\r'll l: R }: s Pt:(lr F I t: 1)

()R t\('l-|ll]:l)
Flctcill ctrncentratc:i and textured protein
s tths!arrc c s
()f h.:r:
5;rt fi dt' i ttk L- {tn L" e:fi ! t'{r re-\
Sl:*rbat
tJrllcr
Pan mosal:l
Betel nut protluct knorvn *s "Stlpari"
Sugar-s1'r'ttps containing a<lde d fl:rr'cur-ng or
r:*lolrrirrg ltlnttcr- ntlt elsclvhert- sp*cil'icd *r
i lrc I u rl cd.: I aLl trls* :i !'rtlf,: gl.t-lc * s*'*t' rr-t p n nd
r*a ltu dextri rrr' s-i'r'n1:
tlorrr;round prePilrsti{rtrs tirr llrlrki rrg
ncr r-lrlcoholic bcr.'cra ges
Food tlavouring trl$trrial
Churrta l-or ptn
C ttsturd porvdcr
t)ther:
D i atrct ic lirods
St*ril izcr:1 tlr p$slcLlri;1ed trri llstdrrr"
()t hcr

HSN Explanatory Notes is as follows:

Il.t6 " |iond prtparrrli1nr nftI {:l{ftlhtrt rpttiliL'd Ur ilttlUtlld'

i lil4 iil l:r:ricir', c':';ircit:r':il*l rtIi lfl.hurrJ fri':'|j:l: rub!{Jr-r'r"t

I lii{i ',,1i| 
- { llhrr

t'r#ridrd rhal lhtY urt l!*l crrrrttd ht anl ntfttr hrrrJi*13uf thc llomtncl'rlurr'thirlrritln5
Cfrl t't: .

l.{r pf;[r;r.rg,-rr:5 l,:,r ils{. rirh,:t ,lirretlt '::I lil(r frn{i:rii:rg i'.urh;ts,-;'itkir,*, 'jii''r.''.lJt ''tt

hL'ilinf r;r 1l rrrl', t]lilh. tl:r.]. l':r hLll1:r:1 (:')niilllllil*11

I i "'. l-- r'r- ..,.- I .'. |L^ ,,, ,'1,.;,,.,

"' iitlil:X;j,i,J;l,t,;,,i'fi,;lll J,;:,|il;,i";titittiif,'ll;ri,ili,'l;i,l;il:jii,,il:ili'iiil ,;i
;';;i,j;:J;;ill":'i' ':'i.',.:';:;i,'r,ii'l' ',:.',"lii ''rl:s' 

ttj' r 
"r:Lh 

u"'lirjti r li'''ur' 'utrr' Ii:iil'

*llllril;iln;l:lltillil::',i;ll;;,1;l':'illiili-illi,,ii.:-lilli-iJ;-"ill ii[:lli
ir:rl;:ttrtr':i' \r.rit lr: {.'h;rl:r"r lt t-

:{**:,,,cr. 1li* b+:1i11111 {tfiyr thtl fdr{.r r'l]fl?l;t1.1!: lirdl':lfJir.v.l5 in:Lt 'llli:[ "t"t'ljrtjl,,1jr,,. ff,ljl
;lri:',r*uijl*;1il "{i'ili'lffi;'iiili ,iil.'',;l'fli..il;,1;li,:': ,i:il:l.,lilii,; t'.;'L';,i;;'

ilrr'\, 
' 
Irt,'r',t ll:urc.

From the above, it is seen that CTH 2106 covers those food preparations for use

either directl_v or aftcr processine such as cookinq for human consumPtion and

ther headin
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(flour. suqar. milk powder. etc) for incorporation in food rrreparations either as

ineredient or to improve some of the cha-racteristics of the product.

9.6 CTH 2302- Chapter 23

.|ariff Itcnr llcscr*ption of g*orls

( r) (2)

2J02 Bn.,tr, stl..tnps -{rt} tt t'rt},R Rr:sllll']:s! \r ll]- l ll]:R
tlR \()'r t|l lll: r{}Rtl t}}- P}:1,1.!:'l sr l}l:ltl"l't-t} F R(}:\l
Tltr: sll.Tr\(;. 1l il.1.1:,it; (}t". (lTlll:R ll'{lRlil\t; {}lj
('!:Rt Al.s t)lt t)1' l-!:(;l ltll\{)|-s Pl..tNTfi

f-102 lo - fi-f ttrul:e {tlrftJ :

23fl2 lO lO I'laize brnrr

23il2 l0 9O Othcr
2f O? -10 tlO - Of *'Itest
230: 4O OO - (}f'other cgreals
230: 50 00 - Of legunrinrrus pl.rnts

HSN Explanatory Notes:

!-X,{ll - ttrun. rhn.rpr urrrJ otlrrr rrrirlrrp\ rlhather' oI nflt itr thc l"urtn ol ptllclr. dtraltd fl f,rn
Itr e siffing, ir:illin! $r oth( r n trLirrg o{ c*rrorlr ot' r:rf l egutlirr*ru { Plr Dti'

f ,tt):. l u ' (,):l" rr;t ilt r rit n :.

l]lll ltl - (.ll qhc;rt

llfil 'lll - l :'l'stilct ('eru'xll'

:.:tl: ,5U " L:,1'l{u{rrur{!rr'.r! Itl:iflt;,

't hi. huriJi*g e0!ri::

t,\l Br.tn, sltlt.Fr rrrrl olh(r ru'iduFl fiurrr llrr.nrillinq Dl utrtul grilirtr rlti) (lr:rlilrt
.s'Ltliinll] i\,tuirrl5,.'j br';rr,vl'.rt. :l(rltr llrL' lllrlllr! r'l \tl!E:rt. r-l.tl. h:rrl4 (r:ll\' lxr:?L'
l.c\,llr), IluL- -t.'tll rr'!illlirlil,\l hrr'L\llcilt. +lr:;h Llt' r.ut-t+tr4rl! hillr t]\'"\lllllcrf,:n(\ (rl
Ndr* j { r\ i t; (:lr.rF'lci I i rs ru;::"rrl'; atrrrLlr * t'rlldnl i;nij r5I .L'r'trnt'
-l lrcrr rrt,. itr prnieultr

rl: flran trlrl!:tlli. r:'! tltc lr:tt: rkiru tl crrual 3.rtri.tt+ l'itl r t*t;rll pr.r|uttion rrl- llrc
:rdb.'ri np r rr,:1'rr-Ft.t rr .rrll r Ji tt le ll sr:r.

r,): Slrarg: 1.;11 111j'.'hljilrgl], ,:ihu:nrtl t:usl c:rrrrtlrl r'rrr;rlr .:s ' hl-Frinl$Jl iJl iht
rlljnutaitlrr .,,ith,.-,*'..tril rr)rliriil?nL' I'rr;'gl1: i,l-ihr tlrrgr n,ttl r 'lrr .'i tltr *linr lf,f l ilt(r
s( fi:.llitl$ :rnil ..r(r'ini{. ;ioJ (}f r[ liltk {l':,lil

tillt Rr.iidr!€$ frorn ihr rifiing or dlttrr rlorkirtg_(}f cereal grrins. Silring :urrtiuLr. rrbt;t!.rtiti
dtrr i:'rg 1:r* - nt: ll t.l1{l ilp:rit lirrrt^. (Lrn\ isl cstcl:litrLJ}'''}tr'

- g.rai*s oi't.lrc ll*r$it L'Llc.il. snlftll{:r* tu!r-shnpcn. hftritcll (rr r:utnhlrri:

- sti:ds i:l-r ;trirtut rtiit]- lrlsJrts rnirrtl rcttil tl:t h;rrlc r r:li,rll

- li:rgr:tcnlr ill ltrtur. 5i;:ll.s, lrrilt{:;}l!- ;rL

I lrrs rltc,r.rr_1"{urllttr lntlrlr.l.:s r

t l l Reslrlucs i':;rrn tirg c.lr*aing [l- silrx- -rhii:t' hu'lrj*,. rtr., irtti.lr llrtt' trrrttlt tltr r-tttre
('.lttllrr'\r!,r,ll .r- rlrr' .rhrrIC.

i"li 'l-hc Fcrirrrlr rcnrrrrcd lirrrr tlrt riet,urritt ri;;ting lltc bhr<liln6 (allcrilrr)n.

r,1 r 14c,irdurr rcrullrni: tiurl hullrig" ::dirngt, lhhing., pe;rrling. rl:t:n! trr ]iilii.r[:l:-g r-Jt Lrl'aJl
g:i In.

tCi l(qsjdurs iltrd u asr{. of I tirlrilrr hlnd rer$ltilr* fft]nt tht Hrirldlrr* trr otttsr $rrl'klttg tr{
hgurrri*oltr plrrt:,

'l 6: ftcr.dirrg ;r.]rrtr iil!rr.- tlrt rhorr pir:ilurts :r, thu [r,'r::r ,:i pclll t' i:i(:(: !]i\r (irrtr:rl l-:\1:r:irrrtl*r:\'
F.crtc tu tlri,s*C"lr:rptr: r t

'l Jrr: lr.:rrJrlu :",,,r .:1,i:rs rr lrr,ll nt.ri-'c ls<rrrl ;ar[.. g-r'rrr'il u:t:r -.rl i\rfl ,tr,f l!1. lf l"ltl'Lj. nr't
trtfittiirr-rlt.=*ritiiri.r ,rr r., \r:1, i1 r,.,lltcnl .,ntl.rih .,'n1&t pr.'r:rlrrl lirr fr('(:uelr li, trr tltt' ttt:llinll
r'l rlirrc l!{'nt I in }r.,r': I i..\) t\r t' h'lr(,. r I I

Page 33 of 42

wwww.taxguru.in



From the above, it is evident that CTH 2302 covers byproducts of the milline

industrv which do not complv with the Iequirements of Ch

siftinq residues.

9.7 As per the General Rules of Interpretation of Customs Tariff, the mixtures are

to be classified as per Rule 2(b)/Rule 3 which is given under:

(b) Any reference in a hending to a nmterinl or substnnce slmll be tnken to include a reference

to nixtures or contbinstions of thnt mnterial or substance ruith other mnterials or substances.

Any reference to goods of n giuen materinl or substance shnll be taken to include a reference to

goods consisting zulnlly or pnrtly of xtclt mnterinl or ntbstnnce. T-he clnssifcntion of goods

consisting of nnre thnn one msterinl or substnnce shnll be according to tlrc principles of rule 3.

3. When by npptication of ruIe 2@) or for nny other reason, goods are, primn fncie, classifable

under kuo or more lrcndings, classifcation slutll be effected as follouts:

(n) 'l.lrc lrcnding uhich prouides tlrc nnst specifc description shnll be preferred to headings

prouiding a nnre general description. Houeuer, rulrcn ftuo or nrcre hendings ench refer to part

onty of the materinls or substsnces contnined in mixed or composite goods or to pnrt only of the

itents in n set put up for retnil snle, tlnse hendings are to be regarded ns equnlly specific in

relntiorr to those goods, euen if one of tlrcm gittes n nrore contplete or precise desuiption of the

goods.

@) Mixtures, contposite goods consisting of different mnterinls or made up of dffirent

contponents, nnd goods pttt up in sets for retail snle, uilriclt cannot be clnssifedby reference to

(n), shnU be clnssifed ns if they consisted of the nmterial or component uthich gittes them theit

essentinl charncter, in so fnr as this criterion is npplicable'

(c) IMen goods cnnnot be clnssifed by reference to (n) or (b), they shnll be clnssifed under the

heading tuhich occurs Inst in numericnl order among those uthich equally merit consideration.

The above rules of Interpretation, provides that the products which are mixtures,

are to be classified following the below:

per Rule 3(a) above,

character

equally merit consideration.

9.8 Applyrng the above to the case at hand, we find that

9.8.1 CTH 1106 covers flours of dried leguminous vegetable and lentils if they are

obtained only by milling of these raw materials through the process specified therein
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and no further processing has taken place and no addition of other substances with

a view for their use as food preparations.:In the case at hand, none of the products

are entirely made of flours of products falling under Chapter 7 or B of the Tariff. The

applicant has referred to Circular No.BO dated 31.72.20 18 containing clarification

regarding GST rate and classification of "Chhatua" or "Sattu" which is a mixture

of flour of ground pulses and cereals. The issue regarding classification of Chhatua

or Sattu as appearing in the said Circular reds as under:

3. Applicabilitg of GST on Chhatua or Sattu:

'3.7 Doubts haue been raised regarding applicabilita of GST on Chhatua
(known as " Sattu" in Hindi BeIt)

3.2 Chhatua or Sattu is a mixture of flour of ground pulses and cereals. HSIf
code 71O6 includes the J7our, meal and pouder made from peas, beans or
Ientils (dried leguminous uegetables falling under 0713). Such Jlour improued
bg the addition of uery small amounts of additiues continues to be classified
under HSN code 1106. If unbranded, it attracts NIL GST (Sl.No.7B of
Notification No.2/2017-Cenetral'l'ax (rate) dated 28.06.2017) and if branded
and packed it attracts 5% GST 1S.I[o. 59 of Schedule I of notification No. 1 / 2O 1 7-

Central Taxes (Rate) dated 28.06.2017.

The applicant has claimed that this circular is applicable to their products and

therefore the products merits classification under CTH 1106. To be classified under

CTH 1106, the product should be mix of powder of dried leguminous vegetables

falling under CTH 0713. As brought out in para B. 1 supra, the products listed at IV

alone is made up predominantly of grounded pulses falling under CTH 0713 and

even these products are not entirely of flours of pulses falling under CTH 0713 as

they are contain a mix of cereal flours and salt. Here, the ingredient of Cereal flour

added to the pulses flour is not an additive but an essential ingredient of the

product. Additive are those which adds to taste/ shelf life, etc. Further, the

dictionary meaning of Sattu is as under:

"Sattu is flour from the Indian Subcontinent consisting of a mixture of

ground pulses and cereals. The dry powder is prepared in various ways as a

principal or secondary ingredient of dishes".

The products at IV in particular and all the products in general are products for use

to prepare the food for human consumption and per-se is not a principal or

secondary ingredient of dishes. Therefore, the cited circular do not have any

application to any of the products in hand and none of the products can be

classified under Chapter 11, specifically CTH 1106.
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9.8.2 CTH

cereal covered

1901

under

covers preparation in the form of powders, granules, etc of

Chapter 11 & of vegetable origin of any chapter, which are

with or lns ln water. o

specified or included. In the case at hand the products are not usable by simply

mixing with or boiling in water and require to be further processed/cooked for

human consumption. The products in hand are more of in the nature of products

meant for preparatory to cook food for human consumption and per-se not a

preparation which can be used by mixing with water or boiling in water and

therefore, the products do not merit classification under CTH 1901. Even the

products listed at I and IV at Para 8.1, wherein the major ingredients are mix of

cereal flours and mix of gram flours respectively, which are preparations in the

form of powder of cereal & vegetable origin do not fa-ll under this category of

products as these products cannot be said to be used by simply mixing with or

boiling in water but required further processing and be cooked.

9.8.3 CT;g, 2302 covers products of milling industry which do not comply with

the rcquirements of Note 2(A) to Chapter 11. The applicant seeks classification for

their products und.er this heading only by stating that their products are

comparable to the products ruled by the Gujarat AAR referred to by them' As

brought out in para supra, the products based on the ingredients are not

comparable. Further, in the said case, the authority has proceeded by concluding

that the products do not fu1fill the criteria with regard to ash content/ starch

content/ rate of passage through a sieve, etc as is required by the Chapter Note to

Chapter 11, in the absence of the test report(as stated in para I3.4 of the ruling).

We do not agree to such a conclusion. Advance Ruling is a facility extended to the

taxpayers and the responsibility to furnish the requisite details before the authority

to satisfy the claim made by the applicant is on the applicant. In the case at hand,

the applicant has not furnished any such test report and further has stated during

hearing, no such tests were conducted and therefore, we do not agree to take the

arguments without any evidentiary proof and hold none of the products merit

classification under Chapter 23 and more specifically under CTH 2302 as claimed

by the applicant. In this connection, it is pertinent to note that the State

Jurisdiction Officer, who has the administrative control over the applicant has not

favoured the classifrcation under Chapter 23 as given in Para 4.1 above.

ermediate ion for th
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9.8.4 The residual category to be examined is CTH 2106 under which the applicant

classifies these products. CTIH 2106 covers food preparations for use either directllr

or after processinq such as cookinq and the product must not be covered under any

other headine, i.e., it is residuary heading for the products which is not specifica-lly

classified elsewhere in the Tariff and covers all the food preparations for use for

human consumption. In the case at hand, all the products are a mix of various

ingredients which do not find merit to be classified based on the major constituent

of the product as a-11 the ingredients are equally important for the product. Further,

all the products are marketed and known in common parlance as the preparatory

product for Dosai, Idli, Tiffin, Porridge, etc and is not identified based on the major

ingredient (based on the percentage of constitution) alone, contained in the said

product. For e.g., in the products at I in para 8.1, the cereal flours are base

ingredient but they are not known in the common parlance and not marketed as

'cereal flours'to be classified under Chapter 11; similarly the products listed at IV,

whose base ingredient is'pulses flour'is not known as'Gram Flour'/'Fulse flour'to

be classified accordingly. It is pertinent to note that the applicant does sell

individual 'Cereal flours'/Grarn flours classifying under Chapter 11 as seen from the

entries in the invoices furnished by them. Therefore, the products being 'food

preparations' and not classifiabie specifically under any of the Tariff headings based

on the major constituents or other criteria handed by the rules of Interpretation. We

hold that all the products for which classification is sought before us are classifiable

under CTH 2106.

10.1 Having decided the classification of the products, the applicable rate is to be

ruled. The applicable rate of tax under GST is provided vide Notification No.

OIl2O17-C.T.(Rate) dated 28.06.2017 as amended. The relevant entries are as

follows:

Entry No.23 of Schedule-Ill of the said notification on which GST payable is 18%

(9% CGST + 9o/o SGST), which reads as under:

S.No.

Chapter/He

adingl

Subheading

I Tafiff Item

Description of goods

23 2106 A11 kinds of food mixes including

drink concentrates, Sharbat, Betel

instant food mixes, soft

nut product known as
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-S.,puti", 
Sterilized or pasteurtzed tnlllstone, ready to eat

packaged food and milk containing edible nuts with sugar or

other ingredients, Diabetic foods; [other than Namkeens,

bhujia, mixture, chabena and similar edible preparations in

ready for consumption form]

The above entry was

dated I 4. 1 | .2O 77 (witlt

amended vide Notification

effect from 15.11.2O 17) and

No.41 /2Ol7-Central Tax (Rate)

reads as under:

S.No.

Chapter/Heading/

Subheading /
Tariff Item

Description of goods

23 2106 Food

Iother

preparations not elsewhere specified or included

than roasted grarn, sweetmeats, batters

including idli/dosa batter, namkeens, bhujia, mixture,

chabena and similar edible preparations in ready for

consumption form, khakhra, chutney powder, diabetic

foodsl

Further, S. No. .1004 of Schedule-I of Notification No.0Il2}l'7-Central Tax (Rate)

dated 28.06.2017 was amended with effect from 15.11.2OI7 wherein idli/dosa

batter and chutney powder was added to roasted gram wherein GST rate involved

was 5o/o(2.5% CGST + 2.5o/o SGST). The same reads as under:

IO.2 In the case at hand, the products are all food preparations in the form of

powder. The Dosai Mixes and Idli Mixes are packed and sold as mixes which is to

be mixed with water/boiied water/curd to make it as batter and the product sold is

a powder and not batter. Therefore the entry at 1O0A of Schedule-I is not applicable

to the applicant's products. All the 49 products for which the ruling is sought is

S.No.
Chapter/Heading/

Subheading /
Tariff ltem

Description of goods

100A 2LO6 Roasted gram, idli/dosa batter, chutney powder
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classifiable under CTH 2106 and the applicable rate is 9oh CGST and 9%SGST as

provided at Sl.No. 23 of Schedule -lII of the Notification No. 07l2OI7-C.T.(Rate)

dated 28.06.2017 as amended and entry S.No. 23 of Schedule-Ill of Notification

No. II (4/CTP./532(d-4)/2017 vide G.O. (Ms) No. 62 dated 29.06.2O17 as amended

11. In view of the above. we rule as under:

RULING

The classification of the products is CTH 2706 and the applicable rate of tax is

9%CGST as per entry no.23 of Schedule-Ill of Notification No. 1l2017-C.T.(Rate)

dated 28.06.2017 and 9% SGST as per entry no. 23 of Schedule-Ill of Notification

No. II(2)/CTR/532(d-4)12017 vide G.O. (Ms) No. 62 dated 29.06.2017 as amended

And the sarne, item-wise is tabulated as under:

S/No. Name of the Commodity HSN Tax

Dosai Mix-
I Krishna Rava Dosai Mixes 2106 L8/"

2 Krishna Special Rava Dosai Mixes 2706
LgV"

3 Krishna Rasirava Dosai Mix 2OOsms 2106
L8o/"

4 Sola Dosai Mix SOOgms 2106
L8"/"

5 Karnbu Dosai Mix 500sms 2to6
L8/"

6 Rasi Dosa Mix 500sm 2to6
L8"/"

ry
I Multisrain Dosai Mix 2O0em 2706

14"/"

8 Horse Grarn Dosai Mix 200sm 2106
LA/"

9 Green Leaf Dosai Mix 200em 2706
L8"/"

Idli Mixes-

10 Kanchipuram Idlv Mix 200ems 2106
la"/"

11 Oats Idlv Mix 200sm 2to6
L8V"

I2 Masala Idly Mix 2OOgm 2106
L8"/"

13 Wheat Rava Idlv Mix {Box)200sm 2706
La/"

I4 Rava Idlv Mix 200/500sm 2706
LaY"

15 Rasi and Baira Idlv Mix 500sm 2106
la"/"
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t6 Rice Idlv Mix 500 2106
L8"/"

Tiffin Mixes

t7 Adai Mavoo Mix 200em and 500gm 2106
L8o/"

t8 Millet Adai Mix 2OOsrrr 2106
La"/"

T9 Kitchadi Mix 200gm and 50Ogm 2ro6
La"/o

20 Parota Mix 2O0sm and 500gm 2106
LA"h

2I Venoonsal Mix 20oem 2106
L8o/"

22 Uzhunthakali Mavoo 2OOgrn 2106
La"/"

23 Kesari Mix 200em 2106
L8/"

24 Pavasam Mix 20Ogm and 500gm 2106
La'/"

25 Vadai Mavoo 2O0sm 2106
LAY"

26 Masal Vadai Mavoo 2oOgrn 2106
La"/o

27 Pattanam Pakoda Mix 200gm 2ro6
L8/"

28 Readv Idivappam 2106
18"/"

29 Baiii Mix 2O0sm and 5o0em 2ro6
L8o/"

30 Wheat Khara Bath Mix 200em 2to6
L8/"

31 Rice Upma Mix 2Oogrn 2706
L8o/"

32 Fenusreek Kaxhi Mix 200gm 2to6
laYo

Health Mixes-

33 Health Mavoo Mix 200gms,500gm 2106
L8/"

34 Sprouted Roased Health Mix 200gm and 30ogm 2106
LA"/"

35 Sorouted Roased Health Mix (Badam) box 2O0gm 2106
La"/"

36 Sprouted Roased Health Mix (Chaco) box 2OOSry 2106
LA"

Porridge Mixes-

37 Baira Porridse Mix 5009m 2to6
L8"/"

38 Jowar Porridge Mix 500em 2106
L8/"

39 Raei Porridse Mix 5009m 2106
L8"/o
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40 Horse Gram Porridge Mix 200em 2106
L8/"

4I Greengram Porridgc Mix 20Ogm 2to6
L8"/"

42 Multierain Porridse Mix 200em 2706
L8o/o

43 Little Rice & Foxtail Rice Porridse Mix 100sm 2106
L8/"

44 Red Rice & Bajra Porridge Mix 100gm 2106
LgY"

45 Red & Hand Grinded Rice Porridse Mix 100sm 2106
L8/"

46 Yellow Corn & Rice Porridee Mix 100em 2106
L8o/o

ANAI Kodu Rice & Sorshum Porridse Mix 100em 2106
L8/"

48 Rice & Dhall Porridse Mix 100em 2106
L8o/o

49 Samba Wheat & Barnvard Rice Porridse Mix i00em 2706
LgY"

t'.\\/'r\i\\\
\ \ ,,.\..'oF\\ " *r""1u\" ''

l -pvi l \''
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Shri Kurinji Selvaan, V.S.,

Member, SGST

rb---./\--**-"'".vi, <, rr/*/n
Shri B. Senthilvcldvail, '

Member, CGST
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To

M/s. Krishna Bhavan Foods & Sweets, I IBV SPAD//

No. 402, BigBazzar Street,

Gandhi Market, Tamil Nadu.

Tiichv. 620 OO8.

Copy Submitted to:

1. The Principal Chief Commissioner of GST & Central Excise,
26 I I, Mahatma Gandhi Road, Nungambakkam, Chennai-600034.
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2. The Principal Secretary/ Commissioner of Commercial Taxes / Member,
II Floor, F,zhllagatn, Chepauk, Chennai-600 0O5.

Copy to:

3. The Commissioner of GST &Central Excise,
Trichi Commissionerate,

4. The Assistant Commissioner(ST),
West Veli Street Circle,
Commercial Taxes Building,
Dr. SVKS Thangaraj Salai,
Madurai 600 O2O.

5. Authority for Advance Ruling, Tamil Nadu.
Room No.503 B, sth Floor,
Integrated commercial Taxes complex Chennai (north) division,
No.32, Elephant Gate Bridge Road,
Chennai- 600003.

6. Master File/ Spare-2
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